FIR No. 835/2015
Police Station : Nihal Vihar
Under Section : 302/34 IPC & Section 25 Arms Act
State vs Jagdish @ Sanjay @ Judi
30.05.2020

The Court of undersigned is having duty today as per Circular / Duty Ros-
ter no. /Misc./Gaz./DJ/West/2020 dated 22.05.2020.

Present:  Mr. Santosh Kumar, Ld. Addl. PP for the state.

Sh. Manish Garg, learned counsel for applicant / accused.

Reply to the interim bail application received.

Learned counsel for applicant prays to restrict to the prayer for grant
of interim bail on the ground of Minutes of the High Powered Committee of Hon'ble
Delhi High Court dated 18.05.2020. In view of the same, let the matter be sent to

Addl. Sessions Judge-08

West District, THC Delhi
30.05.2020

the Designated Court for today at 12:00 pm.
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FIR No.482/2015
Police Station : Anand Parbat
Under Section : 302/307/34 1PC

30.05.2020 State vs Ajay Kumar @ Illu

The Court of undersigned is having duty today as per Circular/ Duty Ros-
ter no. /Misc./Gaz./DJ/West/2020 dated 22.05.2020.

Present:  Mr. Santosh Kumar, Ld. Addl. PP for the state.

Learned counsel for applicant / accused.

Learned counsel for applicant prays 10 restrict 1o the prayer for grant
of interim bail on the ground of Minutes of the Hign Powered Commitise of Hon'ble
Delhi High Court dated 18.05.2020. In view of the same, let the matter be sent 10

the Designated Court for today at 12:00 pm. f
; V4 B\
[SAMAR VISHAL)
Addl. Sessions Judge-08
West District, THC Delhi

30.05.2020
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FIR No.482/2015
Police Station : Anand Parbat
Under Section : 302/307/34 IPC

State vs Jai Prakash @ Sunny & Ors
30.05.2020

The Court of undersigned is having duty today as per Circular / Duty Ros-
ter no. /Misc./Gaz./DJ/West/2020 dated 22.05.2020.

Present:  Mr. Santosh Kumar, Ld. Addl. PP for the state.

Learned counsel for applicant / accused.

Learned counsel for applicant prays to restrict to the prayer for grant
of interim bail on the ground of Minutes of the High Powered Committee of Hon’ble
Delhi High Court dated 18.05.2020. In view of the same, let the matter be sent to

llasdan

Addl. Sessions Judge-08
West District, THC Delhi

30.05.2020

the Designated Court for today at 12:00 pm.
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FIR No.130/2012

Police Station : Mundka
Under Section : 302/34 IPC
State vs Prithvinand & Others

30.05.2020

The Court of undersigned is having duty today as per Circular / Duty Ros-
ter no. /Misc./Gaz./DJ/West/2020 dated 22.05.2020.

Present:  Mr. Santosh Kumar, Ld. Addl. PP for the state.
Sh. Rajat Mathur, learned counsel for applicant / accused.

Reply to the interim bail application received.

Conduct report of applicant / accused also received from Superinten-
dent, Central Jail.

This is an application for grant of interim bail on the ground of Minutes
of the High Powered Committee of Hon’ble Delhi High Court dated 18.05.2020. In
view of the same, let the matter be sent to the Designated Court for today at 2:00

@g@ VISHAL)

Addl. Sessions Judge-08
West District, THC Delhi

30.05.2020

pm.

Scanned with CamScanner



Scanned with CamScanner



